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MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
{Department of Personnel and Training)
NOTIFICATION
New Delhi, the 27th February, 2009

G.S.R. 140(E}.— In exercise of the powers conferred by the proviso to article 309 of the Constitution and in
supersession of the Central Secretariat Service Rules, 1962, except as respects things done or omitted 1o be done before
such supersession, the President hereby makes the following rules, namely :—

1. Short title and commencement.-(1) These rules may be called the Central
Secretariat Service Rules, 2009.

(2) They shall come into force on the date of their publication in the Official
Gazette. ‘

2. Definitions— In these rules, unless the context otherwise requires.-

(a) "appointing authority” in relation to any Grade means the authority
empowered under the Central Civil Services (Classification, Control and
Appeal) Rules, 1965, to make appointments to that Grade;

(b) "appointed day" means the date on which these rules come into force;
(c) "approved service" in relation to any Grade means;

(i) in respect of an officer recruited directly to that grade, period or
periods of regular service rendered in that grade, including period or
periods of absence during which he would have held a post on regular
basis in that grade but for his being on leave or otherwise not being
available to hold such post, from the first day of July of the year,
following the year in which the examination for direct recruitment was
held;

(i1) in respect of an officer recruited to that grade through departmental
examination, period or periods of regular service rendered in that grade,
including period or periods of absence during which he would have
held a post on regular basis in that grade but for his being on leave or
otherwise not being available to hold such post, from the first day of
July of the year for vacancies of which such examination was held:;
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- (ii1) in respect of an officer recruited to that grade on the basis of length of
service in the lower grade, period or periods of regular service rendered
in that grade, including period or periods of absence during which he
would have held a post on regular basis in that grade but for his being
on leave or otherwise not being available to hold such post, from the
first day of July of the year for which the recruitment was made:

Provided that where there is delay of more than ninety days in joining
on appointment, in any of the cases mentioned in the sub clauses (i), (ii)

and (iii) above, such delay should not be due to any fault on the part of
the officer;

(d) "authorised strength”" in relation to any grade of the Service means the
strength of duty posts in that Grade, as specified in rule 5, against which
regular appointments may be made;

(e} "cadre" means the group of posts in the Grades of Senior Selection Grade

- (Director), Selection Grade (Deputy Secretary), Grade-I (Under Secretary),

Section Officer and Assistant in any of the Ministries or Offices specified

in column (2) of the First Schedule and in all the Offices specified against
such Ministry or its Office in column (3) and (4) of that Schedule;

(f) “Cadre-unit” means the participating Ministries or Departments as specified
in column (2) of the First and Second Schedules;

(g) “Cadre Controlling Authority” in relation to officers appointed to any grade
of Central Secretariat Service means the Department of Personnel and
Training in the Ministry of Personnel , Public Grievances and Pensions;

(h) “cadre officer” in relation to any grade means a member of the Central
Secretariat Service;

(1) "Commission" means the Union Public Service Commission;

(1) "Common seniority list" in relation to any Grade means the seniority list of
officers of that Grade serving in all the cadre units specified in the First
Schedule as on the appointed day and revised annually.in accordance with
the regulations to be framed in this behalf by the Central Government;
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(k) "direct recruit" means a person recruited on the basis of a competitive
examination, other than a departmental competitive examination recruited
through the Staff Selection Commission;

(1) "duty post" in relation to any Grade of the service means a Cadre post held

by officers of the service on a substantive basis in any post specified in the
Second Schedule;

(m) “Limited Departmental Competitive Examination” in respect of any grade
of the service means a competitive examination hold by the Commission
or the Staff Selection Commission, as the case may be, to select candidates
for that grade from amongst the respective feeder grades;

(n) "Grade"” means any of the Grades specified in rule 3:

(0) "Ministry" means a Ministry in the Government of India and includes a
Department of a Ministry or other Offices specified in columns (2), (3) and
(4) of the First Schedule;

(p) “Prescribed” means prescribed by the rules made by the Centrai
Govemment under these rules;

(q) "permanent officer” means a person who has been confirmed in Service:

(r) "probationer" means an officer either directly recruited or promoted to the
Assistants’ Grade or appointed to Grade-1 on probation against a regular
vacancy;,

(s) "range of seniority” in relation to any grade means the range spectfied by
the Central Government in the Department of Personnel and Training in
the Ministry of Personnel, Public Grievances and Pensions in the common
seniority list for that grade for additions to Select List;

(t) "regular officer”, in relation to any grade, means a person who has been
appointed against a regular vacancy either through direct recruitment or
through a Limited Departmental Competitive Examination or through
promotion from Select List and who has completed the period of probation
under rule 13 to the satisfaction of the appointing authority;
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(u) "regular vacancies", in relation to a grade, includes vacancies arising out of

death, retirement, promotion, resignation, deputation or transfer or long
leave of incumbents;

(v) "Schedule" means a Schedule to these rules;

(w) "Select List" in relation to the Senior Selection Grade, Selection Grade,
Grade 1, Section Officers’ Grade and the Assistants’ Grade means the
Select List prepared in accordance with the regulations made under sub-
rule (4) of the rule 11 or rule 12, as the case may be;

(x) "Service" means the Central Secretariat Service;

3. Composition of the Service.- (1) There shall be five Grades in the
Service which are classified into two groups as given below:-

S.No. Group of Grade Classification-
post/grade _
o | @ 3) (@)

1 A Senior Selection Central Civil Service Group A
Grade Ministerial

2 A Selection Grade Central Civil Service Group A
Ministerial

3 A Grade-I Central Civil Service Group A
Ministerial

4 B Section Officer Central Civil Service Group B
Ministerial

5 B Assistant Central Civil Service Group B
Ministerial

(2) The posts in the Senior Selection Grade, Selection Grade, Grade 1 and the
Section Officers’ Grade shall be gazetted posts and those in the Assistants’ Grade
shall be non-gazetted posts.

4. Combined Gradation List of Officers of the Central Secretariat
Service. - (1) There shall be a single combined gradation list called Common
Seniority List for each grade of the Service specified in rule 3.

(2) The Common Seniority List for each grade of the Service shall be
prepared as on 1* January of every year.
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5. The authorised cadre strength of the Service.- (1) The authorised
strength of various Grades of the Service shall be as specified in Table below:-

Table
S.No. Name of the Grade Sanctioned strength

(1) (2) (3)
L1 Senior Selection Grade (Director) 110
i 2 | Selection Grade (Deputy Secretary) 330
3 Grade-I (Under Secretary) 1400

4 Section Officers’ Grade 3000

5 Assistants’ Grade 4904
TOTAL | 9744

(2) There shall be a Deputation Reserve of twenty percent, Leave Reserve of
three percent and Training Reserve of one percent of the sanctioned strength of
officers of Grade-I and above.

(3)  The percentage of posts referred to under sub-rule (2) of this rule
shall be in addition to the sanctioned strength indicated under column (3) of the
Table referred to in sub-rule (1) in respect of posts mentioned against serial
number 1 to 3.

6. The cadre unit-wise distribution of posts of different grades of the Central
Secretariat Service cadre mentioned in rule 5 above among the participating
Ministries or Departments is given in the Second Schedule (A and B).

7. Initial Constitution of a Cadre unit.- The regular officers for all grades
of the Service on the day on which a cadre-unit is initially constituted shall be
determined by the Central Government.

8. Posting of cadre officers.- Every cadre officer shall, unless he is on leave
or otherwise not available for holding a duty post, be posted against a duty post of
the appropriate Grade in the cadre unit.

9. Duty posts to be held by cadre officers.- Every duty post in the Service
shall be held by a cadre officer of appropriate grade.

10. Confirmation. - Confirmations of all Central Secretariat Service officers
shail be made only once at the entry level into the Service.
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11. Recruitment to Senior Selection Grade, Selection Grade and Grade I.-

(1) Regular vacancies in the Senior Selection Grade shall be filled by
: promotion of regular officers of Selection Grade who have rendered not less than
; five years’ approved service in that Grade and are included in the Select List for
“!
4
"
i

the Senior Selection Grade prepared under sub-rule (4).

(2) Regular vacancies in the Selection Grade shall be filled by promotion of
regular officers of Grade I who have rendered not less than five years’ approved
: \ service in that Grade and are included in the Select List for the Selection Grade

prepared under sub-rule (4).

(3) Regular vacancies in Grade I shall be filled by promotion of regular
officers of the Section Officers' Grade who have rendered not less than eight years’
approved service in that Grade and are included in the Select List for Grade I of
the Service prepared under sub-rule (4).

(4) For the purposes of sub-rules (1), (2) and (3), a Select List for the Senior
Selection Grade, Selection Grade and Grade I shall be prepared and published
annually. The procedure for preparing and revising the Select Lists shall be such as
may be prescribed by regulations made by the Central Government:

Provided that the regulations relating to the procedure for preparing and
revising the Select List for Grade I shall be prepared in consuitation with the
Commission.

12. Recruitment to the Section Officers’ and the Assistants’ Grade. -
(1) SECTION OFFICERS’ GRADE

(a) The regular vacancies in the Section Officers’ Grade shall be filled fifty
percent. through Limited Departmental Competitive Examination and fifty percent

' by appointment of persons included in the Select List for the Section Officers’
Grade.

(b) The rules for the Limited Departmental Competitive Examination referred

to above shall be determined by regulations made by the Department of Personnel

. and Training and the allotment of candidates from the result of this examination to
the various cadre units shall also be made by that Department:

791GI/09—3 A
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Provided that if sufficient number of candidates are not available for filling up
the vacancies in a cadre unit in any recruitment year, either by
Limited Departmental Competitive Examination or by promotion on the basis
of seniority, the unfilled vacancies shall be carried forward and added to the

number of vacancies of the same mode of recruitment to be filled in the next
recruitment year:

Provided further that no such unfilled vacancies shall be carried forward for
more than two recruitment years, beyond the year to which the recruitment
relates, where after the vacancies if any, still remaining unfilled belonging to
one mode of recruitment shall be transferred as additional vacancies for the
other mode of recruitment. '

(2) ASSISTANTS' GRADE

(a) Seventy Five per cent of the regular vacancies in the Assistants’ Grade in
the cadre units shall be filled by direct recruitment of graduates possessing
computer proficiency as may be notified by the Department of Personnel and
Training on the basis of results of a Competitive Examination held by the Staff
Selection Commission once in a year for this purpose. Out of the remaining
vacancies, fifteen percent shall be filled by promotion on the basis of seniority and
ten percent through Limited Departmental Competitive Examination for Upper
Division Clerks of Central Secretariat Clerical Service to be conducted by Staff
Selection Commission once in a year for this purpose. As a one time exception,
resultant vacancies of Assistants arising from the cadre restructuring of Central
Secretariat Service in 2003 shall be filled up from Upper Division Clerks by way
of fifty percent through Limited Departmental Competitive Examination and fifty
percent by seniority.

(b) The appointments of the persons whose names have been included in the
Select List shall be made in the order of seniority in that Select List. For the
purpose of this rule a Select List for the Assistants’ Grade shall be prepared and
published annually.

(c) The rules for the Competitive Examinations and Limited Departmental
Competitive Examination referred above shall be determined by regulations made
by the Department of Personnel and Training and the allotment of candidates from
the results of these examinations to the various cadre units shall be made by that
Department.

791 61/0G-338
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(d) The procedure for preparing and revising the Select List for Section
Officers Grade and Assistants Grade shall be determined by regulations made by
the Department of Personnel & Training.

13. Probation.- (1) Every officer , either directly recruited or pfomoted to the
Assistants’ Grade or appointed to Grade-I shall initially be appointed on probation,
the period of probation being two years from the date of appointment.

(2) Every pefson other than a direct recruit shall, when first appointed to the

Assistant Grade, be on probation for a period of two years from the date of such
appointment.

(3) The period of probation specified in sub-rules (1) and (2) may, if the
appointing authority deems fit, be extended in any case, but the total period of
extension of probation shall not, save where it is necessary by reason of any
departmental or legal proceedings pending against the officer, exceed one year.

(4) During probation, a member of the Service may be required to undergo
such training and to qualify such tests as the Department of Personnel and Training

in the Ministry of Personnel, Public Grievances and Pensions may prescribe from
time to time.

14. Confirmation of probationers.- Until a probationer appointed to either
Assistant Grade or Grade-I of the Service has completed his probation in a manner
to be determined by Regulations to the satisfaction of the appointing authority, he
shall not be eligible for confirmation in Service. An officer shall continue to be on

probation till he is confirmed under this rule or is discharged or reverted under rule
15, |

15. Discharge or reversion of probationers.- (1) A probationer who has no
lien on any post under the Central Government or any State Government shall be
liable to be discharged from the Service at any time without notice if on the basis

of his performance or conduct during probation, he is considered unfit for further
retention in the Service.

QA probationér who holds a lien on a post under the Central Government or
any State Government may be reverted to such post at any time for the reasons
specified in sub-rule (1).
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(3) A probationer who is not considered suitable for confirmation at the end of
the period of probation specified in sub-rule (1) of rule 13 or at the end of the
extended period of probation, if any, under sub-rule (3) of that rule, shall be
discharged or reverted in accordance with sub-rule (1) or sub-rule (2), as the case
may be,

(4) A member of the Service on probation in Assistant Grade or Grade-I who
is not considered suitable for continuance in that Grade during or at the end of the
period of probation specified in sub-rule (2) of rule 13 or the extended peridd, if
any, under sub-rule (3) of that rule, shall be reverted to the next lower grade of the
Service or to the concerned grade of the Central Secretariat Clerical Service, as the

case may be, from which he was appointed on probation to the grade of the
Service.

16.  Seniority.- (1) The relative séniority of members of the Service
appointed to any Grade before the appointed day shall be regulated by their
relative seniority as determined before the said date:

Provided that, if the seniority of any such officer had not been specifically
determined before the said date, it shall be as determined by the Department

of Personnel and Training in the Ministry of Personnel, Public Grievances and
Pensions.

(2) The seniority of persons appointed to any Grade after the appointed day
shall be determined as follows, namely: -

I. Senior Selection Grade, Selection Gi‘ade, Grade 1 and Section Officer.-

The inter-se seniority of officers appointed to the Grade after the appointed
day shall be regulated by the order in which their names are included in the Select
List for the Grade:

I1. Assistants’ Grade.-

(1) Regular Officers

(a) Direct recruits shall be ranked inter-se in the order of merit reckoned on
the basis of final ranking obtained on the basis of marks obtained by the candidate
in such of the mandatory training programme as may be prescribed by the Central
Government and the marks obtained in the examination conducted by the Staff
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Selection Commission in the ratio of 25:75 respectively, the recruits of an earlier
examination being ranked senior to those of a later examination:

Provided that the seniority of persons recruited through the Competitive
Examination held by the Staff Selection Commission shall be such as may be
prescribed by the Central Government applicable to Central Civil Services.

(b) Persons appointed regularly to a Grade from the Select List for the Grade
shall be ranked inter-se according to the order in which they are so appointed;

(c) The relative seniority of direct recruits to a Grade and persons regularly
appointed to the Grade from the Select List for the Grade shall be regula{ed in
accordance with the provisions of Regulations made in this behalf by the
Department of Personnel and Training in the Ministry of Personnel, Public
Grievances and Pensions. '

17. Pay.- The scales of pay attached to the various Grades of the Service shall
be as follows, namely: -

(1)  Senior Selection Grade: Rs 37400-67000 (PB-4)+Rs 8700 (Grade Pay)
(ii)  Selection Grade: Rs 15600-39100 (PB-3) + Rs 7600 (Grade Pay)
(ii1) Grade I: Rs 15600-39100 (PB-3) + Rs 6600 (Grade Pay)

(iv) Section Officers’ Grade: Rs 9300-34800 (PB-2) + Rs 4800 (Grade
Pay)

Note: The non-functional pay scale of Rs 15600-39100 (PB-3) +Rs5400
(Grade Pay) is admissible to the Section Officers of the Service on completion
-of 4 years of approved service in that grade. The Section Officers, who are
granted this non-functional pay scale will continue to remain in Group B’
(Gazetted) and their eligibility for promotion to Grade I (Under Secretary) of
the Service will be reckoned on the basis of total period, spent in both the
scales of Section Officer, counted together.

(v)  Assistants’ Grade: Rs 9300-34800 (PB-2) + Rs 4200 (Grade Pay)

18. Regulation of Pay.- (1) The pay and increments of officers of the various
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Grades shall be regulated in accordance with the Rules relating to pay of Central
Civil Services.

(2) The pay of a probationer in a Grade may, on his completing each year of
probation to the satisfaction of the appointing authority and qualifying the
prescribed periodic tests, be raised, by one stage in the time scale,

19. Inter-cadre transfers.- The Department of Personnel and Training shall
be the competent authority to transfer a cadre officer of any Grade from one cadre.
unit to another.

20. Constitution of new cadre units.- (1) The Department of Personnel and
Training shall be the competent authority to amend, modify and create additional
cadre units as given in the First Schedule.

(2) The authorised strength and the regular officers in each Grade in any new
cadre unit initially constituted under sub-rule (1) shall be as determined by the
Department of Personnel and Training.

(3) After a new cadre unit has been constituted under sub-rule (1) and its
initial constitution determined under sub-rule (2), all the other provisions of these
rules shall apply to such cadre unit.

21. Regulations.- The Department of Personnel and Training may make
regulations, not inconsistent with these rules, to provide for all matters for which
provision is necessary or expedient, for the purpose of giving effect to these rules,

22. Residuary matters.- In regard to matters not specifically covered by
these rules or by regulations or orders made or issued there under, or by special
orders, the members of the Service shal] be govemned by the rules, regulations and
orders applicable to the Central Civil Services in general.
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23. Power to relax. - Where the Central Government is satisfied that the
operation of any of these rules causes undue hardship in any class or category of
persons or posts, it may dispense with or relax the requirement of the rule to such
extent and subject to such conditions, as it may consider necessary.

4
i
%
2

i

24. Repeal and savings.- (1) The Central Secretariat Service Rules, 1962
and regulations framed there under, as amended from time to time, in force before
‘the commencement of these rules are hereby repealed subject to any notification,
rule, regulation, order or notice issued, or any appointment or declaration made, or
exemption granted or any penalty or fine imposed or any other thing done or any
other action taken under the previous rules or regulations and in force immediately
before such commencement shall so far as it is not inconsistent with the prO\}isions
of these rules, be deemed to have been issued, made, granted, done or taken under
the corresponding provisions of these rules.

o e e Pié;:;f/‘*‘?f
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25. Reservations.- Nothing in these rules shall affect reservations, relaxation
and other concessions required to be provided for the Scheduled Castes and the
Scheduled Tribes and other special categories of persons in accordance with the
orders issued by the Central Government from time to time in this regard.

26. Interpretation.- Where any doubt arises as to the interpretation of any of
the provisions of these rules, or the regulations made there under, the matter shall
be referred to the Department of Personnel and Training in the Ministry of
Personnel, Public Grievances and Pensions whose decision thereon shall be final.
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Second Schedule- Part A ( See rule 6)
Sanctioned Strength of Directors, Deputy Secretaries and Under Secretaries (CSS)

S. |Names of Ministries/Departments/Units Sanctioned strength i
No. Director gy ¢ Dy. Secretary [Under Secretary
) (2) (3) (4) (5)

1 _|Administrative Reforms & Public Grievances 1 2 10

2 |Agricultural Research & Education 0 1 7

3_|Agnculture & Cooperation 20 11 51

4 iAnimal Husbandry & Dairying 1 2 7

5 |Department of AYUSH 0 2 5

6 {Bio-Technology 1 1 -5

7 |Cabinet Secretariat 1 5 1

8 |Chemicals & Petrochemicals 0 4 H

9 |Civil Aviation 0 4 19

10 |Coal 0 2 9
11 |Commerce 4 9 55
12 !Consumer Affairs 2 3 9
13 |[Corporate Affairs 0 3 12
14 |Culture 0 3 17
15 _|Central Vigilance Commission 3 0 0
16 |Defence 11 20 118
17 |Disinvestment 0 2 7
18 {Department of North Eastern Regions 2 3 6
19 |Department of Personnel & Training, Institute of 7 14 41

Secretariat Training & Management, Public
Enterprises Selection Board, Central Bureau of
Investigation

20 {Earth & Sciences 0 3 4
21 |Economic Affairs 3 5 38
22 |Secondary & Higher Education 6 13 56
23 {Environment & Forests 2 4 24
24 {Expenditure 1 4 17
25 |{Fertilizers 0 2 8
26 {Financial Services 4 3 12
27 {Food & Public Distribution 2 6 29
28 [Food Processing Industries 2 2 8
29 Health & Family Welfare 1 13 56
30 |Heavy Industries 0 4 14
31 |Home 16 18 100
32 lInformation & Broadcasting 0 4 30
33 |Industrial Policy & Promotion 2 6 30
34 Inter State Council Sectt. 2 2 2
35 [Labour 2 8 31
36 |Legal Affairs 0 2 4
37 {Legislative Department 0 4 2
38 |Mines 0 21, 5
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31

S. |Names of Ministries/Departments/Units Sanctioned strength
No. Director v | Dy. Secretary | Under Secretary
(D (2) (3) (4) (5)
39 |Minority Affairs 0 3 6
40 {New & Renewable Energy 1 0 9
41 {National Human Rights Commission 1 0 0
42 |Overseas Indian Affairs ¢ ! 3
43 |Petroleum & Natural Gas ] 4 18
44 |Planning Commission 1 4 10
45 |Prime Minister's Office 0 0 3
46 {Posts 0 3 18
47 [Power l 6 7
48 |Public Enterprises 1 1 2
49 [Registrar General of India ] 1 2
50 {Revenue 1 12 44
51 |Road Transport & Highways 2 4 16
52 {Rural Development 3 6/ - 29
53 {Science & Technology ! 4 16
54 |Scientific and Ind. Research 0 3 2
53 {Shipping 0 4 16
56 |Social Justice & Empowerment 4 4 18
57 |Staff Selection Commission 1 1 11
58 {Small Scale Industries(SSI), Agro & Rural 0 3 8
Industries and Development Commissioner (SSI)
59 |Statistics and Programme Imp. 0 2 10
60 {Steel 1 3 12
61 {Supply 0 4 20
62 |Telecommunication 0 7 24
63 |Textiles 2 2 11
64 |Tourism 0 2 7
65 |Tribal Affairs 0 4 8
66 |Union Public Service Commission 3 19 67
67 |Urban Development 3 i3 58
68 |Water Resources 2 7 28
69 [Women & Child Development 0 4 17
70 |Youth Affairs & Sports 2 3 10
TOTAL 110 330 1400
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Second Schedule-Part B ( See rule 6)

Sanctioned Strength of Section Officers and Assistants of CSS

S. |Names of Cadre units Sanctioned stren)
No. Section Officer W Assistanty
1) (2) 3) 4
1 |Ministry of Agriculture (Department of Agriculture and 118 8
ration '

2 |Ministry of Chemicals and Fertilizers (Department of 38 63
Fertilizers)

3 [Ministry of Civil Aviation 36 98

4 [Ministry of Coal. 18 27

5 |Ministry of Commerce and Industry (Department of 140 140
Commerce)

6 |Ministry of Commerce and Industry (Department of 54 80
Commerce) Supply Division

7 |Ministry of Commerce and Industry (Department of 104 124
Industrial Policy and Promotion)

8 [Ministry of Communication (Department of Posts) 42 102

9 |Ministry of Communication (Department of 56 86
Telecommunication)

10_[Ministry of Corporate Affairs 22 39

11 [Ministry of Consumer Affairs, Food and Public 18 23
Distribution (Department of Consumer Affairs)

12 |Ministry of Consumer Affairs, Food and Public 54 102
Distribution (Department of Food and Public Distribution |

13 Ministry of Culture 4] 52

14 [Ministry of Defence 221 336

15 [Ministry of Environment and Forests 48 63

16 jMinistry of Finance 255 456

17_|Ministry of Health and Family Welfare 135 222

18 [Ministry of Home Affairs 269 444

19 |Ministry of Human Resource Development 120 223

20 |Ministry of Information and Broadcasting 150 256

21 {Ministry of Labour and Employment 76 143

22 |Ministry of Law and Justice 23 50

23 _[Ministry of Micro, Small and Medium Enterprises 21 26

24 {Ministry of Mines 25 37

25 Ministry of Personnel, Public Grievances and Pensions 149 217
(DOPT)

26_[Ministry of Petroleum and Natural Gas 36 40

27 [Ministry of Power 70 102

28 IMinistry of Rural Development (Department of Rural 46 58
Development)
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S. |Names of Cadre units Sanctioned strength
No. Gection Officer Assistants &
() 2 3) 4)
29 |Ministry of Science and Technology 46 60
30 |Ministry of Shipping, Road Transport and Highways 64 108
31 |Ministry of Social Justice and Empowerment 58] 82
32 |Ministry of Steel 25 40
33 |Ministry of Urban Development 150 277
34 [Ministry of Water Resources 56 127
35 |Ministry of Women and Child Development 31 30
36 [Ministry of Youth Affairs and Sports 21 43
37 |Planning Commission 23 62
38 {Union Public Service Commission 141 ' 285
TOTAL 3000 4904

[F. No. 5/24/2004-CS. 1]
Dr. S.K. SARKAR, Jt. Sccy.
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grfee T THIfAT
PUBLISHED BY AUTHORITY

. 640] 7% faeett, AT, R 23, 2022/snf9aw 1, 1944
No. 640] NEW DELHI, FRIDAY, SEPTEMBER 23, 2022/ ASVINA 1, 1944

F1w, T fAFrEa i g g
(T Si wfsveqor fasimD)
CIPECET

T2 ooy, 22 fMawav, 2022

ar.&.W.-721(s1).—rgufa, wfaem F = 309 F uiqE T Ta Ohdl T TN F:d U,
Fea 1 Fiuarad gar 79, 2009 F7 &2 derrege w2 & forg Meferiad Faa a=rdt 2, sraia-

1. Tfere AT S TR - (1) =9 =t 7 "ferm 9w gi=ares 947 (Faarae) [, 2022 7 1
(2) T TISTIS § Ieh TRT T TG T T i |
2. Fea T Freara g4t W, 2009 7,
(i) RT® 21 7 "o1F," 915 o AT AR % qIHT § 9re7 s eAriud R S,
(i)  T=w 23 & v o Metated FeEm @ s, seriq--

"23.TATTI LA ol ATh—ra [T AL A1 38 a7d | TqE ¢ 14 S48 | el (FI9 3T 37 orefi a=ry
o Rt % @y g & srteat AT wat F T a1 oot F e s wteare e g @ g, A,

6405 G1/2022 Q)
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AT 3 aeraet |, =9 At o saen wefie e o ARt iy gerr s e/t T 2w e iy
T H T HuT T T Uy orat o srexelie famara & S wely ST sraewsE aws S

foroqur: g1 fRaw W & TeTIE, STETET, A |, @ 3, SuET (i) § Afe=ET et aran A, 140(3),
AT 27 FEa<y, 2009 gTRT TR 36 a2y

[T #.-25/04/2022-8 0. I(F)]
Fut foer, 99 af=a

MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
(Department of Personnel And Training)
NOTIFICATION
New Delhi, 22nd September, 2022

G.S.R. 721(E).—In exercise of the powers conferred by the proviso to article 309 of the
Constitution, the President hereby makes the following rules further to amend the Central Secretariat
Service Rules, 2009 namely:-

1. Short title and commencement.-(1) These rules may be called the Central Secretariat Service
(Amendment) Rules, 2022.

(2)  They shall come into force on the date of their publication in the Official Gazette.
2. In the Central Secretariat Service Rules, 2009, -

(1 in rule 21, after the word “regulation”, the words “in consultation with the Commission”,
shall be inserted;

(i) for rule 23, the following rule shall be substituted, namely:-

“23. Power to Relax.-Where the Central Government is satisfied that the operation of any of these
rules and the regulations made thereunder causes undue hardship in any class or category of
persons or posts, it may dispense with or relax, in consultation with the Commission, the
requirement of the rules and the regulations made thereunder to such extent and subject to such
conditions, as it may consider necessary”’.

Note: The principal rules were published in the Gazette of India, Extraordinary, Part (1I) Section 3 Sub-
section (i) vide notification number G.S.R.140 (E), dated the 27th February, 20009.

[F. No. — 25/04/2022-CS.1(P)]
VARSHA SINHA, Jt. Secy.
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